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Order of the Tribunal 

Application is admjttj. Issue 

nOtice on the respondents by registered  
post immediately. 

List on 26 .10.1998 for written 

statement and further orders. 

Records shall be produced on the 
next date. 

Member 	
VjceCh 

MroM.Chanda learni Counsel prays 
Advocate, for adjourent on behalf of Mr. S.I(.Deb 

Case is adjourn to 9-11-98 for 'bd. 
tjo 	reb8 T41tf for O7ers. 

MexnerViCe.Chajman  
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Order df th11 

'No written. ttérnentthas °èn 
filed.. Mr S.K.Deb, learned coPisel 
appearing on behalf of the applicant 

submits that the applicant is retiring 

in the month of December, 1998.There- 

f or early date of hearing may be Liked. 

Mr G.Sarma,i.earned Add1.C.G.SC has 

no objection and prays for two weeks 

time to Li. le written, statement. Two 

weeks time allowed for filing of 

written statement. Written statement 

shall be filed within 24.11.1998 with 

copy to the opposite party. Records 

shall also be produced on 24.11.1998, 

f ailing which consequence will follow, 

as per law. 

Thereafter the case is listed for 

hearing on 14.12 .1998 as fi.st  item. 

Vice-Chairman. 

1,3./ce: Ve d 
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Mr Q.Sarma,learned Addl.C.G.S.0 

for the respondents prays for furtI - r 

time for production of records. Two 

weeks time allowed for production of 

records. He also submits that all the 

connected records are with the State 

Government, i.e. with the State of 

Tripura. If that is so the State of 

Tripura shall produce the saie. 

List on 8.12 .98 for production 

of records. 
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Ot1e of the Tribuni 

Let this case be iistqcl in t ' 

Circuit Bench at Agartala. Date wil_b 

notified lately. 

Member 	
Vice_Chairman 

im 

L5i2,98 prcsent : Hn'b1e JUStiCG Sri LNBarLah, 
gartUO 	 Vicc..Ghairmen ndI3n'b16 Sri 
• 	 C. L. 	 cbin~ str Otivrp  

Memex. 

Let this CASE be listed for hea4ng 

on 17 12 98, 

GovErnmEnt l¼dvoc ate, TripUr a sh'1 

• 	produce the records as .rder-&eaIliCr. 
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Covt. of Tripura, is  -, 

beh 1.' of resp)nd'n4  • • :: 

Uo.4 has ent' 	C' •. 

	

a)?earaflce by writ j 1-. 	 .. 
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25.11 .98. As the. fl9f 
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29.12.91 On the prayer of Mr M. Chanda, 

learned counsel for the applicant the 

case is adjourned till 8.1.1999 for 

filing of amendment application as the 

same could not be filed today due to 

the personal difficulty of the senior 

counsel. No further adjournment shall 

be granted. 

	

M i-e- —r — 	 VeChin 

List on 9.2.99 for order alongwith 

M4P.4/99. 

	

I Mehther 	 Vice-.Chairman 

Tdst on 23 .2.99 for order alonywith 
M.P 4/99. 

	

Me' r 	 Vice Chairman 
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Order of the Tribunai 

Let this case be listed alongwith 

M.P.No.4/99 on 1-4-99. 

Member 	 Vice-Chairman 
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Let 	this 	case be 	listed on 

22.4.99 aongwith M.P.No.4/99. 

i-c Luck 	 / 

n km 
	MemI5er 	 Vice-Chajcman - 

22 .4 .99 
	

List on 11.5499 for order aloncjwit 

xJc.M.P.4/99. 

Mem er 	 Vice-Chji-rnan 
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11.5.99 	In view of the order passed in 

Misc. Petition No.4/99 the prayer for 

amendment is allowed. The applicant 

shall file a Consolidated application 

within ten days from today. Fix it on 
31.5.99. 

Member 	 Vice-Chairman 
nkm 

31_s5.s99j 	Two weeks time is a1104 on the 
IPrayer of Mr.U.'opathak, learned 'ddl 
I #y 	 f  

C.c;..c. Consolidated petition has beer 
f ii. ccl. 

List on 16-6-99 for orders, 
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•lritteci stateuent h as not 	-fl i1 

Two -rocks ti;.i al.lowud for i 1 4nJ L 

tricten stateiaent. 

Lict on 23.7.99 for .tritn 3tat.r1t 

and further orders. 

i-iC 	r 	 V2Y_ _c , J -  rri;tn 

List On 10.8.99 for tqritten statement, 

and further orders on the prayer of rir 

A.Db Roy. learned Sr.C.C.S.C. 

L 
Menber 

MroAojeb Roy, r.c0fl.3.c OflC6 :jrth 

p:Ey Cor adjourflment .or 11l.flr1 o. 

	

wirttnn 	 in s .lc.o of --' 

acijournmcnto We are not inclinod to 

tint any I.trthcr extencion of tiinu 

'h*.. 1 oarnLd counsel Govorrimnnt of Tr5. rr 

alio priy3 for adjournment. 'tho ttyY 

ii rejoctc.d0 Th cas - till. 'roced 

without written statr.iut. TJst on 

	

811 99 	fr hearing. 

	

ILciber 	 Vic (h ifr'v n 
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31 .1.20 

Order of the Tnbuna 	 I  

On the prayer of iir.N.Chanda 1e..rn 

ounsel :or the applicant case is 'adjor-

ed to 31-1-2000 for hearingo 

	

I•lerabcr 	 Vice-Chairman 

Cn the prayer of ;r .i.Carida,1cr:i-, 

coinsel tor the applicant the (-;dU 

adjournLd to 24.2.2000. 

	

4on r 	 Vie e-.Uhaj :1-in 

None appears for the partis. 

List on 6,4.00 for hearing. 

c/ 
;e6il Vice-Chairman 

Note of the Registry 
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24.2.00 

mk 

6.4.00 I 
	No Division tench is available 

today. List for hearing on 15.5.00. 

6 
Me'mber 

n km 

iO.7 . 

• 	 A 

Present: Hon'ble Mr S. Biswas, 
Administrative Member 

Learned counsel Mr M. Chanda tor 

the applicant mentions that if it is 

.- inconvenient this case may be posted on 

ii.8.00 tor hearing at Guwahati. 

Accordingly the case is posted tor 

hearing on 21.8.00 at Guwahati. 

Member A) 
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Notes of the Registry 	Date 	 Order of the Thbunal ( 

18.9. Present : Hon'ble Mr.Justice D.N. 
Ghowdhury, Vice-Chairman. 

On the prayer of Mr.M.Ghanda, 
learned counsel for the applicant, 
the case is adjourned till 6.11.2000. 
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Vice...Chairman 
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18.12.0 
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No representation. List on 5.2.2001 

for heaing. 

Member 	 Vice-Chairman' 
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As agreed by the 1eirneU counsrJ. 

for the partths case is fixed for 

hiring on 24o4901c 

'-_ 
M ember 	 VicCh iru 

Tb dc Is pericl1rg inc 19J - 
th matter cam u -  for h 

prw-- wis made  for adjolt 1Ifle..rt. 1' 

'o dray-cr 'ra:. mddo for  
rrt 	 The 1L.Jt.Loi 

-;tri1y prolon 1 
T y c a la3t chünc th 	o i.. 

o 15 .5 .01 for hLirj. 
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I 
of the Registry 	 Order of the Tribunai 

15 .5 .01, 	We have heard Mr B.K.Sharma,learned 
senior counsel assisted by Mr M.chanda, 
learned counsel for the applicant, Mr 
B.C.pathak, learned Addl.c.G.s.c on behalf 
of respondents No.1 and lÀ and Mr M.R. 
Patha]c, learned counsel appearing on 
behalf of Mr 8.P4(ata)j.,1earned $r.Govern-
Inent vocate,, Tripura representing 
respondents No.2 and 28 at length. 
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From the materials available before 
us it appears that the main relief sought 
for in his application in it inextricab1y,  
°4 with the issues raised in the 

Writ Petition by the applicant in Civil 
Rule No.86/96 which is yet to be 

disposed of by the Agartala Bench of Gabhati 
theMigh Court. Considering all the 
aspets of the matter we are of the view 
that it will be premature for the Tribunal 
to adjudicate upon the issues raised 
without adjudication of the issues raised 
be fore the Hj gh Court. 

The application stands disposed of 

keeping it open to the applicant to move 
the Tribunal if circwnstances so demands. 

It is also needless to say that it 
ou 14 always be open to the applicant to 

the concerned authority by way of 
epresentatjon and ventilate his grievan-. 
es  as per law. 

There shall however, be no order 
is to costs. 

Member 	,>- 	 Vice-Chairman 
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